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Filed By  

        [Respondent No 5 & 6 RIICO] 
Date: 09/07/2024                              

Place: Bhopal              

        (Om Shanker Shrivastava, Advocate) 
  [Counsel for RIICO]  

OMSLAWHOUSE: R-52, Zone-II, MP Nagar  

Bhopal -11 (MP) Ph:-7869911990     
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75

mailto:omslawhouse1@gmail.com


2 
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

(CZ) AT BHOPAL (MP) 

EA NO. 06 OF 2024 IN 

ORIGINAL APPLICATION NO.   97 OF 2022 

 IN THE MATTER OF: 

    KAMAL TIWARI                  …….          APPLICANT 

VERSUS 

 

UNION OF INDIA   & ORS.      ….............     RESPONDENTS 
 

 

APPLICATION FOR TAKING DOCUMENT ON RECORD 

 

MOST RESPECTFULLY SHOWETH: 

The humble respondent no. 5 & 6 RIICO, Rajasthan submits as 

follows: -   

1. That, the instant application is pending adjudication 

before this Hon'ble Tribunal. 

2. That, the Hon'ble Tribunal has been pleased to pass an 

interim order on dated 31.05.2024 as follows : ".....The 

attachment with these records reveals that Advocate General, 

Government of Rajasthan has suggested that order is 

appealable and it is reported that appeal has been filed but the 

details of the appeal have not been presented..."  and furtther 

pleased to directed as ".......Applicant and Madhya Pradesh 

Pollution Control Board is directed to file an affidavit with 

regard to pending appeal..."   
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3. That, the answering Respondent has preferred a Civil 

Appeal before the Hon'ble Supreme Court of India filed via 

Diary No. 27041 of 2024 under Section 22 of the National 

Green Tribunal Act, 2010 pending adjudication. The Civil 

Appeal titled as Managing Director (RIICO) and Anr. Vs 

Kamal Tiwari has been filed with the prayer to set aside 

the Judgements/Orders dated 01.11.2023 and 20.12.2023 

passed by this Hon'ble Tribunal in O.A. 97/2022 and I.A. 

No. 141/2023 in O.A. 97/2022, respectively. The Copy of 

Certificate of Filing dated 18.06.2024 is annexed as 

ANNEXURE R-5/1.  

PRAYER 

In view of the above facts and circumstances, it is therefore, 

most respectfully prayed that this Hon’ble Tribunal may be 

pleased dismiss the Execution Application filed against 

Respondent.  

Filed By  
[Respondent No. 5 & 6 RIICO] 

Date: 09/07/2024                              

Place: Bhopal                

      (Om Shanker Shrivastava, Advocate)  
[Counsel for RIICO]  

OMSLAWHOUSE: R-52, Zone-II, MP Nagar  
Bhopal -11 (MP) Ph:-7869911990/             

Email:- omslawhouse1@gmail.com  

 

Note: The application is formal in nature therefore, filing of affidavit 

may kindly be dispensed with.  
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